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BEFORE THE NATIONAI GREEN TRIBI'NAI

WESTERN BENCH, P['NE

r.A. NO.172 0E 2022

IN

APPEAT NO. 47 OE 2022 (WZ)

Shardul-bhai Devjibhal Chudasama & Anr.

...Applicants

Versus

SEIAA, Gujarat & Ors. ...Respondents

Af fi-davit-in-repJ_y on behal_f of Respondent

No.6.

1. I say and submit that I have gone

through the contents of the captioned

Application and annexures annexed

thereto. f say that the present reply

is fil-ed opposing grant of any relief

in the captioned application bej_ng I

A. 71 2 of 2022 seeking condonation of

preferrj-ng the captloned

J. H. SALT PVT. LTD.

de 1ay an
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Appeal being Appeal No. 4'7 of 2022

f11ed under the provision of Section

76 of the Nati-onal- Green Tri-bunal

Act, 2070 Read with Rule 24 of The

National Green Tribunal (Practice and

parawise, however, non-dealing with

captioned application parawise may

not be construed as if any of the

contentions and/or averments made in

the captioned application l_s accepted

by the re spondent no . 6, save and

except whlch specifically

admitted hereinafter.

2. At the outset, I say and submit that the

wlth the captioned applicatj_on

applicants is barred by Law of

the respondent no. 6 has not dealt

Limitation and delay and laches, more

particularly an peculj-ar facts and

circumstances of the present case. As

Procedure) Rulest 201-7. I say that

can be seen from the record, the
SI.LT PVT'LTD'J.H

DIRECTOR

captioned main appe aJ_ f i l- ed by the
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appl-icants have mentioned in the

their application that the impugned

CRZ clearance order dated 05.08.022

was uploaded on SEIAA website between

B-12th October but i-n view of the

facts mentioned herein after, it

would become clear that the i-mpugned

CRZ clearance order was uploaded 1n

the third week of August, 2022 and

the applicants have categorically not

mentioned this correct fact and

mislead the Hoon/ b1e tribunal_ as to

maintaj-n thls application within the

be condoned by this Hon,ble Tribunal .

Hence, the present application _rs

barred by Law of Limitation and delay

and laches and, therefore, only on

thls ground captioned apptication .ts

required to be dismj_ssed.

3. It is submitted that the applj_cants

have mentioned that the lmpugned CRZ

cl-earance order dated 05.08.022 was

J'H' sl'LT P\-i' '-:3'

,9"€
DIRECTOR

prescrlbed limit of 60 days which can
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uploaded on SEIAA website between B-

12th October. It. is submitted that it

respondent no. 6 herein that the

impugned CRZ cfearance order was

a-Iready uploaded on 72.08 .2022. The

Applicants have wrongJ_y computed the

number of days of delay of 5'7 days.

However, in facts of the present case

the subject Appeal has been filed by

Appellants on 09.11 .2022 which is

after a considerable delay of 65 days

and the condonat j_on of such delay

would be beyond the scope the Hon,ble

trlbunal as per the section 16 of the

Natlonal Green Tribunal Act, 2010.

4. rt is submitted that, in light of the

above-mentioned facts, the present

application filed by the appelJ-ant l-s

not maintainabl_e and the Appellants are

not ent it I ed to extension of such time

has come to knowledge to the

J, H. S'"LT F'
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and the delay is not liab1e to be

condoned.

2z-lp-l*1t
6nxourDrAM

J, H. SALT PVT. L:D.

-'d/+RESPoNDgfiffTfid. E

THROUGH

SATYAM Y. CHHAYA

Advocate for the Respondent no. 6

Date:
Place:
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BEFORE TIIE HON'BLE NATIONAI.. GREEN TRIBUNAI

WESTERN BENCH, PI'NE

r.A. NO. L72 0E 2022
*I

,,.
....'.,nfo
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(.) IN

APPEA]. NO. 47 OE 2022

S ardulbhai- Devjibhal Chudasama and Anr.
Appellants

v/s

State Level Environment Impact Assessment
Authority, Gujarat & Ors.

. . . . Respondents

AFFIDAVIT

I, Afzalhusen Sangar, Aged about 31 years, S/o

Yusuf Sangar, Residing at House No. 01, Survey No.

L0/6, Royal Krishna The Homes, Village : Anterjal,
Taluka: Gandhidham, Distri-ct: Kachchh - 3'70201 ,

do hereby state on solemn affirmati-on and make this
affidavit as under:-

I say that I am authorized representative of
Respondent no.6 Company and I am well
conversant with the facts of the case and am

competent to swear this affidavit.

I say that I have gone through the
accompanying Reply to the Application with
thi-s affidavit and state the contents

J' H. SALT PvT. LTD.
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thereof are true to the
knowledge, information and

believe the same to be true.

best

belief;
of
and

my

I

3. A11 annexures to this
documents

affidavit are true
from which they arecopies

made.

of the

Solemnly

December,

ldentifie yme

Advocate
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NOTARIAL NOTARIAL NOTARIAL NOTARIAL NOTARIAL

affirmed at Ahmedabad on this 22 day of
2022
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